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is not allowed to come to the station.
We are not bothering about the pre-
ference being given to the goods
trains; that is also important. But
there is so much congestion on this
line, So, we appeal to the hon. Minis-
ter to consider at least the difficulties
in Andhra Pradesh. In the coastal
area, there is only one mail frain. We
are asking for another train, because
it is only for the convenience of the
public. That part of the public which
accidentally happens to be Andhra
should not be neglected because we
are pleading for them. That is why 1
request the Minister to consider all
these points and try to have another
mail train from Waltair to Madras.

Mr, Deputy-Speaker: The discus-
sisn will continuc tomorrow.

Shri Hem Raj (Kangra): Will these
Members who have not been afforded
an opportunity to speak on the rail-
way budget be given an opportunity
to speak in the debate on the demanaus
for grants on the railways?

Shri S. M, Banerjee
That is generally done.

(Kanpur):

Mr. Depuly-Speaker: Surely they
will have, but still there is time {or
the gencral discussion of the budget
also. When the hon. Member's turn
came he was found absent.

Shri Hem Raj: My name was not
called.

Mr. Deputy-Speaker: His name was
not called deliberately because when I
proceeded to mention the names, 1
found all of them absent. What could
be done?

Shri Hem Raj: Only for a few
minutes we get out and then we
return,

Mr. Deputy-Speaker: Very well.
Shri Bishwanath Roy (Salempur):

From the very beginning, 1 have been
waiting.
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14:33 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-SEVENTH REPORT

Shri Balasaheb Patil (Miraj): I beg
to move:

“That this House agreeg with
the Seventy-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 1st March, 1861."

Mr, Deputy-Speaker: The question
is:

“That his House agrees with the
Seventy-seventh Report of the
Committee on Private Members
Bills and Resolutions presented to
the House on the 1si March, 1961.”

The motion was adopted.

Shri S. M. Banerjee (Kanpur):
May I submit that the time allotted
for the resolution of Shrima:i Parvathi
Krishnan is only one and a half hours.
which is very meagre in our opinion.
It is a vast subject.

Mr, Deputy-Speaker: She is here,
and we will see to it when the discus-

sion proceeds,

RESOLUTION RE: PREVENTION OF

THE USE OF PLACES OF

RELIGIOUS WORSHIP FOR POLITI-
CAL PROPAGANDA-—Contd.

Mr. Deputy-Speaker: The House
will now resume further discussion on
the following resolution moved by
8hri Parulckar on the 17'h February,

1961:

“This House is of opinion that
the Government should bring for-
ward suitable legislation to pre-
vent the use of places of religious
worship and pilgrimage for poli-
tica. propaganda and agitation”.

Ou! of two hourg allotted for discus-
sion, only one hour and eight minutes
have been taken up. Shri Amjad AlL
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Shri Amjad All (Dhubri): Mr.
Deputy-Speaker, Sir, I have read the
text of the resolution and I must con-
fess that I have some difficulty in
unders.anding the resolution itself.
Apart from the question of recom-
mending to the Government that a
legislation of this nature should be
brought in, I find some difficulty in
giving effec to this resolution.

14.36 hrs.

| Sur1 Murcuanp Duse in the Chair]

The Mover has brought in the question
of religion and has put in the word
‘religious’. Religion has as a matter of
fact got to be defined. What is reh-
gion. And what is the place of reli-
gious worship? Religion, as a matter
of fac’, is only a way of life and cannot
be divorced from politics. That is my
idea of religion. The place of worship,
where worship is carried on, cannot
also be a secluded place, or what is
called 3 sanctuary or a secret place.
The places of worship is be such that
it is approachable and accessible to the
public.

The other paint is about pilgrimage.
The places of pilgrimage are alwuys
public.  They cannot be 1p
a private place. These places are visit-
ed by people off and on. They are not
secret places. People can go there and
should go there al any time they like,

Then, the resolution uses the words
“political propaganda and agitation”.
How can propaganda be carried on
inside places of religious worship?
That also is not clear to my mind. 1
1 donot know how it is caried inaa
side places of religious worship. Shri
Ajit Singh Sarhadi has also cxpressed
a doubt about the precise definition of
political purpose, without which he
says we cannot go further. To bring
in a legislation to prevent the use of
the places of religious worship for
the purpose of political propaganda,
we should know what is the precise
meaning of political purpose. With-
out knowing it, obviously it is not
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possible to make any such recomnien-
dation to the Government for brining
in a legislation of this nature.

About the places of worship, let us
take a place of worship like a mosque
or a church. It is enjoined by the
religion of Islam—it ig a religious pre-
cept—that every Muslim has got to go
for a congregational prayer flve times
a day. I think that in the case of clitir-
ches also, there is such a provision. if
you go to the '‘mosque, you go theie for
worship, and when it is enjoined that
you have got to go to a congregational
prayer five times a day, you have got
to sce each other; when we have to
serx each other and mix with each
other, naturally we have to talk; and
that talk might take the form of poli-
ties,  Pulities, as 4 matter of fact,
cannot be divorced, as I said, trom
religion. You can talk of social prob-
lenus; you can talk all other things:
and if that thing is forbidden, I do
not think any place of religious wor-
ship will be worth resorting to, or
whether it is possible to go to a mos-
que or a church. When you go to a
mosque, you S8y your prayers in
Arabic over the Koran and the Koran
is full of politics. It is not known to
my hon. friend, Shri Datar,

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
Why docs he say I do not know? I
have read the Koran myself. Let him
not impute ignorance to me.

Shri Amjad All: I am not imputing,
but as he is smiling at me....

Shri Datar: Smiling does not import
ignorance,

Shri Amjad Ali: [ am glad he has
read the Koran. What about the
Christian churches? In churches,
before congregation, some sort of ad-
monition ig given; some sort of prea-
ching is given. it may be an exhor-
tation to do this or not to do that
That is also a place where congrega-
tional prayers arr held.
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Of course, this is certain that a place
where you go for the purpose of wor-
ship should never be used for anti-
State activities or for the purpose of
attacking somebody from there and
keeping oneself safe. That could not
be the intention of a religious place.
If somebody is bent upon doing it, if
somebody likes that he should commit
some crime and if he goes and hides
himself in a place of worship, that is
to be forbidden. For that, possibly
the common law is quite competent.
The Commion law is there to forbid
any act of that nature.

To be very precise and clear, if a
man commits a murder and if he goes
to a place of worship, he has to be
caugh; and arrested In the same
fashion as if he is outside. No religion
would say that a person who commits
a crime and at the same time goes toa
place of worship should be allowed to
go unapprehended.

The mover of the resolution has said:

“The main issue is that the
Muslim League is reborn. It is
making use of mosques to carry on
its propaganda to strengthen it-
self and to organise itself. Sir, the
mosque which is a place of wor-
ship and a sacred place for the
Muslims should not be allowed to
be used for carrying on political
propaganda. There are open
places. There are the maidans
where they can hold their meet-
ings and preach whatever they
like. The Christians also can hold
their meetings in the maidans.”

He wants that for party propaganda
or party organisation, these people
should go outside the mosque, temple
or church. That is true. But 1 have
my doubt as to whether actually these
places of worship are being used for
that purpose. When you bring in a
legislation of this nature, it would be
dangsrous for people to resort to these
places of worship. It will simply
mean some amount of hindrance or
prohibition for going to the religious
places,

of Places of Religious
worship for Political

I believe unless the purport of this
resolution is perfectly made clear, we
shall have difficulty in accepting it.
Before that, I should also say that the
definitions of the words about which I
have expressed my doubt may also
be given precisely and clearly.

Shri D, C. Sharma: (Gurdaspur):
Mr. Chairman, Sir, this is one of those
discussions to which everyone of us
has listened with the utmost attention
and the utmost searching of our hearts.
While I have been listening to the
speeches on the floor of the House, I
have asked myself if I had been guilty
in any way of using a place of public
worship or a place of pilgrimage for
any kind of political propaganda or
political agitation. Have my friends
also been involved in anything of this
kind? 1 think the answer to these
questions cannot be given very easily.

The history of the world shows that
the mixing of religion and politics has
been one of the banes of humanity
and has been something which has put
the clock of socia]l and all kinds of
progress back. Wars have been fought
between Christianity and Islam. We
know about the Crusades. Also, we
know about the Spanish Inquisition.
I{ was nothing but politics sanctified
by religion or politics degraded in
somc ways by mixing it with religious
sentiment.

One need not go to the other coun-
tries of the world. In our own coun-
try you find so many examples of the
great harm that has been done by
those persons who have tried to make
an amalgam of religion and politics.
Our temples are sometimes used for
this purpose. There are some persons
who make men and women take a re-
ligious vow in temples that they
wouid not vote for a particular mem-
ber of a particular political party.
There are some places of worship for
other religion« where hatred is preach.
ed, where subversion of the legally
constituted Government ig preached,
where persons who have committed
crimes are harboured. This is what
is happening.
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I have some experience of the mos-
ques also. I come from a village
where 75 per cent of the inhabitants
were Muslim. 1 read in a class where
there were three Hindus and six Mus-
lims. I know something about mos-
ques also and I know something about
temples, gurdwaras and churches. 1
would say that all these places of
worship have been at one time or
other made use of for carrying on
politi~al agitation and political propa-
ganda every now and then, Now a
friend of min» asks what is po.itics?
What is religion? What is political
propaganda? What ig political agita-
tion? Now, I do not understand what
iy meant by these questions. What is
politics? Politics is this: when you
say to people that you will not try
to learn a particular language, that is
politics, and you say that after rous-
ing their passions. Politics is the
game of arousing your passions, is the
game of awakening your prejudices, is
the game of inflaming your hate, is
the game of doing those things which
do not pruomote good social relations.
Of course, 1 am talking of politics in
the negative sense. And when we say
that a place of worship should not be
used as a place of political propaganda,
it means that this place should not be
used for that kind of propaganda which
scts one community against another,
one group against another, which is
negative and which is all subversive
of law and order. 1 would say this
about politics.

What is political agitation? Is it
sirange that in the year 1961 some
Members of Lok Sabha cannot under-
stand what is political agitation. Poli-
tical agitation is all around us. It
used to come to the very door of our
Parliament. Of course, now our
worthy Speaker has defined the pre-
cincts of Parliament and, therefore, it
is kcpt at some distance. Political
agitation is the achievement of certain
ends, desirable or undesirable, by
means of demonstirations and other
things; but thosc ends are such as are
not conducive to collective welfare.
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Therefore, when we talk of politics
we distinguish between politics of col-
lective welfare and politics of section-
al welfare, politics which will set one
section against another, one group
against another. Therefore, I think
that politics are what they are.

When I read the history of the
world I find that politics has been
used 10 mean many things. But the
pelitics of social welfare, tn, po'itics of
human good, the politics of the ameli-
oration of humanity is one thing when
it i» based upon the will of the people,
coliective will of the people and poli-
tics which aims at dividing one group
from another group is another thing.
Thercfore, when we talk of political
propaganda and when we talk of poli-
tical agitation we use these words in
the sense in which everybody under-
stands them, in the sonse in which
everybody thinks them to be undesi-
rable, in the sense in which everybody
thinks them to be unsocial and even
illecgal and unconstitutional,

Our country enjoys fundamental
rights. Every citizen enjoys funda-
mental rights and everyone has the
right to propagate his opinion, of
whatever kind jt may be. Everyone
has that right. Freedom of opinion
and freedom of expression are the
birth-right of every citizen of India.
There is no doubt about it It is my
birth-right even to preach my reli-
gicn. It may not be so in some other
countries of the world but it is there
ir my country. But I would say very
respectfully that this right!, this abs-
tract right, is subject to certain safe-
guards and in the moment of propa-
ganda and in the moment of agitation
we forget these safeguards. There-
fore, the time has come when we
should be able to say to the world and
to our countrymen that they should
no* mix religion with politics.

After all, there are so many places
where you can carry on political pro-
paganda. There are 30 many centres
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from which you can launch political
ag tation. Nobody prevents you from
doing that. But I ask you: Why do
you soil these holy places of worship
by carrying on things like that there?
Sir, an English statesman said—of
course, I do not believe him fully—
that politics js dirty. Politics may or
may not be dirty, but there is no hu-
man being on this earth who has not
stated that religion is sacred, places
of worship are sacred. Whether it is
a mosqu: or a gurdwara, an Aryva-
samaj Mandir or anything else, you
bring something that is not very very
ennobling always to the precincts of
these places of worship when you do
political propaganda there. I think
that w'l] not be a very wise thing to
do.

Shri Parulekar has not asked for
something impossible. Of course, 1
have seen on the floor of this House
that somebody has been blaming
Sikhz, somcbody has been blaming
Muslims, Hindus, Roman Catholics ete.
I do not want to blame anybody. 1
say that we are all guilty in that sense
in onc way or the other. Therefore,
Shri Parulekar has asked one thing
which is very simple, and it is this:
that Government ghould bring forward
suitable legislation. A friend of minc
said here that it is riddled with difi-
culties. This is not the only legisla-
tion which is be set with difficulties.
A legislation is not a steam-roller
which passes over every difficulty.
Every legislation brings in its wake so
many problems. But it is for the
Government to solve these problems.

Now I would request the Hou.»
Minister not to shizk this problem,
noy to turn his face against the prob-
lcm. Government must do something.
Otherwise, we will have s0 many
Jubalpores. so many this and that We
will have so many things of which we
do not approve. I would request him,
therefore, to say “Yes” to this resolu-
tion. If the secular character of our
State js to be saved, if the secular
nature of our Constitution is to be
saved, if democracy is to take root in
this country, I think religion should be
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in one place and politics should be in

another place. When I go to a place

of worship I should bow my head.

But when I go to a place where poli-

tics is being discussed, I can do so in

a diffcrent mood. Therefore, sanctity

should be kept apart from politics,

wich is not always a game of sancity.

15 hrs.

Shri Tyagli (Dehra Dun): Sir, 1 am
opposed to this Resolution not because
of the spirit of it but because I feel
that it would be a blunder to enact
such sort of a law to prohibit discus-
sion of politics here or there.

An Hon. Member: Why?

Shri Tyagl: Religions have actully
given birth to politics. Centuries ago
there was no politics and religion was
politics. All countricg and all nations
have been built basically on the con-
ception of one religion or the other.

Shri Hem Raj (Kangra): Does it
fit in with the present circumstances
in a secular democracy?

Shrl Tyagi: 1 do not want to be
disturbed. Thcrefore I refuse to in-
dulge in any sort of clarifications. 1
have my own views, He might please
cxpress his.

Why enact a law whereby religious
places may not be used for politics
or for propaganda? 1 say let us be
introspective and see what we politi-
cians have done, Factually speaking,
I hang my hecad in shame to acknowl-
edge today that the politicians of my
age have not really dclivered the
goods. Let us look into our own faults.
Why criticise others? What are we
doing? I belong to a party which is
proud of its achievements. 1 myself,
as a member of this party, am proud
of the basis, the principles and the
ethic of my party, 1 think 1 can fight
all religious bigotry and everything if
it is needed and if I am on the right
path. Only, let me be positive, sure
and self-confident about the righte-
ousness of the steps that my party
takes. ] am not afraid of any religi-
ous organisation or group. Let them
do anything they choose. 1 am not
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-afraid because the ultimate judge
between me and religious groups will
be the electorate—adult franchise.
“They will decide as to what my
achievements are, whether I am on the
right path or not. Therefore a conspi-
racy, unless it is for any criminal act,
is not objectionable to me. Let them
go on having any type of gossip or
propaganda against my party. I am
not afraid of it. Why are other parties
afraid, I do not know?

Politicians of today, I must say, have
reduced themsclves to a tribe of para-
sites living mostly on their pay which
is drawn {from the ¢xchequer. Because
there are positions of vantage and of
profit achieved in politics, we cling to
politics, If the politics of India were
to be cured of all this, the only thing
would be that principles must be the
first concern of political parties and
persons afterwards, So long as politics
remain; an avenue and a source of
living to people who have nothing else
to fall back upon they must come into
politics and create difficulties. Party
jealousies will go on if the principles
are foregotten, On the basis of diffe-
rence of principles two people, belong-
ing to different parties, can amicably
discuss matters between themselves.
They can go on discussing and even
heated discussion would be had but
their personal relations will remain
quite intact,

Now what happens is that it is not
only party rivalries, but—it is a matter
of shame really—within political par-
ties in India there are groups working.
That is the pass we have brought poli-
tic: to. We have brought politics
to such a pass. If politics were to
abide by principles alone, such type of
things will never happen. I would
therefore suggest that we politicians
must look into ourselves introspective-
ly and see if there is something wrong
with us. I would suggest that parties
themse!ves just give a curative treat-
ment to themselves. They must see
that all persons who join their party
do not join it just for the sake of pay,
pensiong and things like that but they
§oin it for its principles and that they
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have something to fall back upon or
are employing themselves in some pro-
ductive activity so that they can pro-
duce wealth, I could understand such
persons coming and participating in
politica.

Now it is said that religious groups
are having political propaganda, We
ourselves had it in the British days
when we wanted to oust the British.
All these gurudwaras were used by us
for political propaganda, During the
days of khilafat all these mosques
were used for political propaganda.
Why did my hon. friend not resent this
then? After all, there is no harm in
this if politics is good. Unless politics
is bad, why are we afraid? I think
my party is not afraid of any propa-
ganda. Let anybody have any pro-
paganda in any house, church or any
religious place. What does it matter
to me? After all, ultimately the mat-
ter will go before the electorate and
the forum of the electorate will de-
cide, I shall put my cards before the
voters and they will put theirs, So, I
do not think that we should enact such
a law.

A few more words and 1 finish,
Factually speaking, the situation has
arisen not because of any innovation
in religious institutions, They have
heen having this type of propaganda
since times immemorial. Now the
question has come up because of our
own timidness and our own weakness.
I want my hon, friend to explain to
this House as to what it is and how he
is compromising with law, Factually
speaking, the position of law and order
itself is going down. Let us confess
it. The whole nation knows it, If we
do not open our eyes, it is our fault
and not the fault of the people. How
do vou adjust yourself and how do you
justify yourself?

In reply to a question of mine on
the 27th February the hon. Home Min-
ister replied:

“A number of warrants of arrest
were issued against Shri Richhpal
Singh during the last eight months
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which could not be executed as
he had taken shelter in Guru-
dwara Sisganj. The first of these
warrants is dated 18th June, 1960.
He has, however, since surrender-
ed himself to the Police on the
22nd February, 1961.”

For eight months like a timid, small
petty officer you have been peeping
here and there for a man against
whom there are so many warrants!
What for? Because you want to be
popular with certain pecople. How
does a gurudwara come in your way?
It means—] am ashamed to confess
it—that the Government by its own
actions in an indirect manner has an-
nounced in so many wordsg that any
murderer can go and take shelter in
a gurudwera and nobody will touch
him. If gurudwaras are given this
privileged position, you will create
thousands of places—all the mosques
and temples and thousands of other
places—unless you retrace from it
You yourself have in a way officially
announced now that if any murderer
or any criminal takes shelter in a
gurudwara or in a place used for reli-
gious prayers etc., he is protected and
he cannot be arrested. So your writ
does not run there. It means to say
that you can got a man arrested in
Iran because of our relations with
that foreign country or in Tibet—of
course, not now—but in Ceylon or
other countries, but not in a guru-
dwara in India,

Shri Chintamoni Panigrahi (Puri):
Does a gurudwara give protection to
murderers?

Shri Tyagl: I think, yes because
warrants are not served there, But I
never said that gurudwares are giving
protection. Because you are afraid of
entering a gurudwara—you have vol-
intarily refused to enter—it means
that you are afraid of becoming un-
popular with the gurudwara people.
These actions of the Government have
brought things to such a pass. Let
the Treasury Benches therefore look
intg their own heart and see if it is
not they who are at fault If law is
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applied uniformly all over the coun-
try, irrespective of the fact whether
it is a religious or an irreligious place,
people will not use these places for
such purposes, Because you yourself
have voluntarily withdrawn from re-
l'gious places, they know that it is
a place where anybody, even a crimi-
nal, can take shelter. It is like a
fortress of an enemy. If you treat
them like sanctuaries, you yourself
create trouble. During the British
days I had never heard of any religi-
ous place being used for eight or nine
months as a protection house for cri-
minals against whom there were war-
rants, So you yourself have volun-
tecred to withdiaw Government of
India’s control from those places.

Shri V. P. Navar (Quilon!: On a
point of order, Sir. 1 have been very
patiently hearing the hon, Member re-
peatedly referring to the Chair, 1
thought even in his misplaced enthu-
siasm he ought not to do so, because
it is @ most regrettable reflection on
the Chair when he says “You have
ordered this” or “You have done this”.

Shrl Tyagl: The Chair is magna-
nimous. The Chair isx the representa-
tive of the whole House. The right
side of the Chair are the Treasury
Benches . . . (Interruption).

My point is that the best cure does
not lie in cnacting laws. Your fatwas
will not go as a writ
That because you have made a state-
ment in the press, therefore the wholr
country would be charmed into it, is
wrong.

So what T suggest is this. An enact-
ment here is all right. But what about
the arrests? There is already law
which has nevey exempied gurdwaras.
If the Government does not arrest a
criminal from a gurdwara, then you
yourself have created a place where
anything could go on without a check.
Therefore, an Act will be useless for
the purpose. Bo | oppose this resolu-
tion.

Shri V. P, Nayar: A hughly objec-
tionable reflection on the Chair!
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TG T § A T g oA )
] 7ff Twa fe o awg fedr feer
w faer T a wwAT § @ WA
@ o awT § Afer F a7 wgEw
won g fe v g e & waw At
IBTAT TT A TR AT A AR TEA
e W@ )

feger % qgy o ogt aw W
w1 ¥ §, T8 @A @ wow oF w
TeR * @ W @R we wear Wi
qx o 1 Afier agt aw o o



3007
]

Ty § Ja o e off o § e
agl ¥ wwar | W fay W e wv
Tigar ® N v & faT amn
iy s & Y & ewwan g fw g faan
¥ wer w7 ForT Wigw W Ay
A ¥ § fqu feer ot smer
1 &% s ofgw |

T AQET A wearT §a &
37T faae aga W & 1 K T I
f\ goa yrey F AR AT qT Afa
wifF W w1 TAF AU eT @
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a% ¥ gaw 3 ¥ e ww o
THTT T TR FTAT ST 97 HAH
¥ 1 i Q1 amEt £ g g
Afes oty owar & fgr ¥ g oo
AT ¥ FETONT VT AT AR
& o
Some Hon. Members rose—

Mr. Chalrman: 1 do not know whe-
ther it will be possible to give time.

Shri Achar (Mangalore): If the

time-limit is reduced to five minutes
to each Member, then everybody will
have a chance.

An Hon. Member: The time may be
extended.

Mr, Chairman: Is it the desire of the
House that the time for this may be
extended?

Some Hon. Members: Yes.

Mr. Chalrman: Very well, the time
for this will be extended by half an
hour.

Shri Daulta.

ot wo feo Wt (woarT) : I

AGTT AT, 7% T A 5 g y
gram # vy § frer Y ey e

§ 1 w0 wnfew @ ay @ 5 i

wT v & art ¥ Wi ehferafer

et 7y Pearegqeer Prgrer ft owdt 8,
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o g I AT ¥ oft dw e o o
@ ow ¥ dw gt & 1 wT w fon-
T 6 AT T ¥ e A fwy v
T ey A s A frwmar, @ 46
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LR R IR S SR ER R C
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oY =t ) wry & fam e fr
M wen § @ ot o G F N
wrt T o TRETYY #f e gt
wi afae ), a1 afeoe g, o sy
or#% 8 av wtire ardf g av fyny gy =y
8, 7w & oy whdrrgeer gt §
ax & fag g% wrpr § 1 sorT T ot
> wT 7w wriwr wnd £ o) v wrae
T & o S won e o
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wi§ wrar Wy fearafers feawaT
Lacl ol e R R AR
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¥ AT AR T 9T grar Ay §
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WREE # o § e f F O
© wRl W

TF N9 WK § | Ee AT AW
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AR vy Wi e
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TR VY W wegn T ®
X 9T Sk v At IeTn | AT
ot wyn § fe O grew § W W
mehiz w1 §u or 29 mit v awh
M I forew wT W wfge

w e v A ww
wEE O WET ew W W
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ot gw W : ey g,
W g ow farindt qwd
A ywfenr § afe Sge ok w
7 W ger B dw fe
Y gawar f e og Sw § @ o
qq ® e g w1 wfge |
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Shri Indrajit Gupta (Calcutta—
South West): Mr. Chairman, my hon.
friend Shri Tyagi, if I understood him
correcily, tried to make out that we
should not be afraid of the possible
effect on the masses or the mass mind
of this kind of misuse of places of
religious worship and pilgrimage,
because, he said, after all, it is open
to everybody to go before the people
and put thejr cards on the Table and
if anybody mis-uses these places, we
can expose him. It is only because of
these submisgsions of his that 1 was
provoked to make a few remarks.
Because, it brought to my mind what
happened in the last general election
in West Bengal and, that too, I shall
state in one or two words. What 1
submit is that at least for purposes of
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election propaganda, the House should
consider seriously whether it is permis-
sible or desirable in any way that
these places of religious worship
should be utilised by anybody. We
are now approaching another general
election, in the near future,

I would recall, in West Bengal—
that was a very famous case because
it got publicity in all the papers—no
less & person than the Chief Minister
of the State, Dr. B. C. Roy, stood for
clection from a constituency in Cal-
cutta, in which, out of the total electo-
rate, 49 per cent of the voters hap-
pened to be Muslims. The biggest
mosque in Calcutla, which is situated
in that constituency, is the Nakhodha
mosque. We found that Dr. Roy—I
have no objection to his visiting
mosques and so on, anybody can visit
a mosque—went there and met the
Bade Imam Saheb, After that, the
next day, all the newspapers carried
front page photographs of Dr, Roy sit-
ting in the Imam Saheb’s room and
the Imam Saheb with his hands raised,
blessing him. The caption on the
photographs was that Dr. Roy called on
the Imam Saheb and the Imam Saheb
gave him his blessing for his succesg in
the election. Ido not know actually
what transpired in that room. These
photographs were published inall the
papers including Urdu papers of which
quite a large number appear in Cal-
cutta, as you may know, My submis-
sion is, whether it is legal or illegal,
that is a different matter. But, it s
certainly most undesirable that a per-
son of such an eminent position should
allow himse!f to be placed in a posi-
tion in relation to people belonging tc
acertain faith. After all we are nol
talking in the abstract We are irn
a country where a large majority of
the people are perhaps illiterate anc
all sorts of rcligious bigotries, super.
stition and all sorts of obscurantis
ideas still hold good among them. Dit
this or not create some sort of a poli-
tical pressure upon the 49 per cent o
the Muslim wvoters? I submit that i
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did, It is most undesirable that this
kind of a thing should have been per-
mitted. So, it is not enough to say,
what is the harm in doing this, be-
cause, you can always be exposed, as
people will understand, People do not
understand, unfortunately. The House
remembers that though Dr, Roy even-
tually won that contest, he won by a
margin of about 400 votes: not more
than that.

An Hon, Member: 500.

Shri Indrajit Gupta: About 420 or
50.

Shri Tyagl: Quite a few Moham-
medans alsp voted against him.

Shri Indrajit
worry,

Gupta: Yes; don't

Shri Tyagi: Religion did not have
much effect,

Shri Indrajit Gupta: He would have
lost by a heavier and much bigger
margin but for this incident which
took place, which brought a certain
pressure on the minds of at least the
backward sections of the poor Muslim
community. They may have been 49
per cent there, but, after all, they are
a minority taken as a whole, and in
that it would have a bad effect on
them. Therefore, my submission is,
whether you bring in g blanket law or
not, it is surely time to bring in a
suitable amendment at least for elec-
tion purposes, because this allegation
against Dr, Roy was then taken up
before the Election Tribunal, but the
Election Tribunal, though it comment-
ed that it was not a desirable thing to
have been done, could not take any
action because the Representation of
the People Act was not clear on this
point at all. Therefore, my submission
is that apart from anything else, for
election purposes at least, Government
should come forward with some suit-
able amendment to the Representation
of the People Act, making it absolutely
prohibitory to use these places of wor.

of Places of Religious
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ship like temples, mosques and
churches, for purposes of election pro-
paganda. This is essential, and 1 hope
the Minister will consider it.
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Pandif Thakur Das Bhargava
(Hissar): There is no legal bar.
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Dr. M. B. Aney (Nagpur): 1 have
only to make a few observations on the
resolution before the House. I am
glad that in the form of this resolu-
tion a very important matter has come
up for discussion before the House.
What the attitude of the Government
would be towards this resolution, I do
aot know. The hon. Minister will
cxplain it in due course.

In my opinion, the resolution has
come at &n appropriate time before
the House for consideration. We know
that during the last fcw months
several things have taken place, and
the people of India have been wit-
nesses to the most dastardly scenes of
racial hatred, racial troubles, com-
munal troubles and all that. In
the course of this discussion, 1 want
to refer to these things only in vague
terms, without specifying any parti-
cular place or any particular locality
in any particular State. We have
found out in the course of these
troubles that religious places have
been made use of for the sake of car-
rying on communal propaganda etc.

In my opinion, there are only two
forces which generally stabilise the
morality and civic sense of the people.
One is religion and the other is thc
State. Therefore, it is very necessary
to see, and it is Government's duty to
see that these two forces carry on this
most important work of keeping up a
certain amount of morale among the
people in a proper manner.

So far as the State Is concerned, this
resolution makes no reference to it; it
avoids all reference to it altogether.

The elections are now coming. If
they are to be properly fought then
We must see that these foroes and the
institutions representing those fdrces
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are so managed and so condueted that
nobody wil be able to say that they
have been misused or abused in the
matter of elections,

The Church and the State—these twe
forces have been at loggerheads till
recent times. But now, we have come
to a stage when some kind of under-
standing exists between the two, the
Church being only a place of religious
worship, and the State having only e
secular jurisdiction. So far as India
is concermed, we have acceoted this
distinction between the State and the
Church, by confining the State to its
sphere as a purely secular body with
a secular ideal.

If the coming elections are to be
fought in a free and fair manner, we
have got to take steps {o prevent
troubles like those that have happen-
ed in Jabbalpur, in Assam, in Punjub
and other places, because all these
have created an environment which is
very inimical to the proper ccnduct of
the elections, in an atmosphete whuch
can be said to be very detrimental to,
and have a baneful influence on elec-
t'ons. So, in order to emphasise this
fact, and in order to see that thc pro-
per atmosphere is created, it is neces-
sary that we must bring up for con-
sideration before this House the
spheres of duties of these two institu-
tions, in the form of this resolution
which my hon. friend hag moved, and
in which he has asked thst Govern-
ment should take some concrete steps
in this behalf either by way of legisla-
tion, or by issuing instruccrons to the
effect that places of religious worship
should not be used in any way for
political purposes, I think, from that
point of view, the subject of this re-
solution is very material and substan-
tial.

1 would not like to exceed the five-
minute-limit that you have imposed,
but 1 would only conclude by saying
that my main concern is this, namely
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that it should be the duty of all of us
to seg that places of worsaip are not
used by the people for ulterior pur-
poses, particularly in the course nf the
coming elections. Only i* we do that
duty, we can say that we have learnt
to preserve democracy properly, and
we insist upon taking the people ¢n
the proper path to demncracy, and
making them more prospcrous, mcre
useful and more beneficial to tals
country.

From this point of view, therefore,
we should take steps to see that the
elections not spoilt by the floring-up
of communal tension for which it is
very likely that these institutions may
be abused.

1 think my hon. friend is doing a
service to the countiry by  bringing
properly to the notice of the House
the fact that the possibility of places
ot worship being abused should be
obviated. | hope Members of the
House will at least express their
views, so that Government, after
listening to those views, take proper
steps in this behalf either by issuing
instructions to the Election Commis-
sioner and so on or otherwise,

1 express my thanks to the hon.
Mover for having brought forward
this resolution before the House for
its consideration, and I expect that
the hon. Minister also will give his
proper consideration to it

Shri Datar;: We had a very inter-
esting discussion on one of the im-
portant subjects. . (Interruption). Hon.
Members may wait for some time.

Bhri V. P. Nayar: We are sure the
hon. Minister will make it more in-
teresting now.

Shri Datar: We had a very interest-
ing discussion on one of the fairly
important subjects thai are facing us
today. I was happy to note also that
there hag been a general consensus of
opinjon In favour of the view that
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places of religious worship ought to
be used only as such and should not
be used or misused for any other pur-
poses. That is the underlying object
or the motive of the resolution. There-
fore, 1 rightly concede that so far as
this principle is concerned, it has to be
accepted by all of us.

After saying this, I also agree with
my hon. friend Shri Tyagi en two
points. One of them is as tr whether
we the Central Government, or the
Government of India, or the Parlia-
ment should themselves sponsor such
a law or whether that question should
be left to the individuals concerned or
the society for its own purification, I
was very happy to read my hon
friend’s suggestion that this is a matter
in which wae should work with the
greatest introspection, and  polities
should be carried on only by thoss
who are dedicated to the highest in-
terests of the country without any
motive of profit, much less of lis
abuse for personal interests.

After accepting the undelying prin-
ciple, I should point out certain diffi-
culties in accepting this  resolution.
You will find that this subject, name-
ly the subject of religious institutions
and endowments comes under Entry
28 of the Concurrent List. In respect
of the Concurrent List. as the House
is aware, though it is open constitu-
tionally, to Parliament to undertake
and pass a legislation, still, in view of
the number of principles laid that
have been laid down, and the conven-
tions that we have been following In
this respect, we are anxious to ses
that as far as possible, and to the ex-
tent that it is necessary, such questions
should be left to the State Govern-
ments and the State Legislatures
themselves on the initiative of either
the Btate Governmaenta or the hens.
Memhers of the Stals Legihtla.
tures. We might come In only under
certain circumstances, on a  request
mads by the State Legislatures, sub-
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ject to certain restrictions that have
been laid down in the Constitution
itself. Therefore, in all cases, either
when we deal with criminal law or
when we deal with certain other mat-
ters relating to those which are in the
Concurent List, we follow the policy—
and the House will agree that it is a
salutary policy,—that in all such cases
we leave the matter for the initiative
of the various State Governments con-
cerned. It is open to them either to
sponser a legislation before their own
Legislatures, or subject to the provi-
sions of the Constitution request the
Central Government to do so. In the
latter case, as you are aware, when the
Code of Criminal Procedure had to
be revised, we consulted the BState
Governments at every stage, and only
with their consent, as you are aware,
about four or flve vears ago, we
brought in a revised Bill for the amend
ment of the Code of Criminal Pro-
cedure. Therefore, this is a point
which is not merely one of a technical
character but it is one in the nature
of a salutary convention upen which
the principles of the Constitution
generally depend. Therefore, I pro-
pose to satisty the House to this ex-
tent, by sending the detailed summary
of the proceedings of this House to-
day and on the last day, of what the
hon. Members have stated, and leavc
the matter to the State Governments
concerned, so that they would have
the advantage of the views of not
merely their own State legislators but
also the hon, sovereign legislators of
India, namely the Members of Parlia-
ment. They will have before them
the various views as also the consen-
sus of opinion,

Shri Vajpayee (Balrampur): What
about Union Territories?

Shri Datar: If the hon. Member
had waited for one minute, T would
have explained the whole position. So
far as the Union Territories are con-
cerned, this question has not arisen
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so prominently except in the Terri-
tory of Delhi, about which my hon.
friend, Shri Tyagi, spoke with consi-
derable vehemence, which is under-
standable. But in respect of other
Territories as also as regards most of
the States, I would submit that gene-
rally the evil is not of such a great
nature as to warrant a legislation in
this respect. It is true that we had
some controversy in this respect in
the Punjab. We had also some con-
troversy raised by my hon. friends
opposite so far as the Kerala State is
concerned. In the rest of India, of
course here and there oftentimes un-
fortunately for us, communal troubles
do recur, but the question that arises
is whether we should have a restric-
tive legislation of the type that the
hon, Mover and other Members gene-
rally desire.

With these preliminary remarks,
may I refer to the very general and
perhaps vaguely worded Resolution
of my hon. Friend, the Mover?

“This House is of opinion that
the Government should bring for-
ward suitable legislation to pre-
vent the use of places of religious
worship and pilgrimage for poli-
tical propaganda and agitation”.
On an earlier occasion, we had a dis-
discus<ion with regard to a somewhat
restrictive measure brought against
the Catholic dignitaries and Catholic
places of worship ultimately aimed
more or less at these functionaries in
the Kerala State. Here what has now
been sought to be done is to bring
within the scope of the Resolution not
merelv places of reliclous wor<hip
but also places of pilerimage. You
are aware how the problem is very
wide and how we have what can be
celled a pgeneral gathering. perhaps
a common or a mixed or even a pro-
miscuous gathering on such occasions
(Interruptions).

Take. for oxample, the Kumbh Mela
at Allahabad or at Hardwar and other
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places where people assemble in lakhs
together. So far as these melas are
concerned, on the whole, very little
has been found of a character which
requires a legislation of this nature.
In melas, people naturally assemble
more or less with a religious m8tive.
They have a lot of religious fervour
also which those who go there can
see for themselves. After that,
naturally there are certain other
things—shops and other things. Meet-
ings are also held. Generally these
meetings are of a religious character.
Then the whole crowd gradually dis-
appears. This is so far as melas are
concerned and it might be very diffi-
cult to have a law of this type con-
cerning them.

The second difficulty so far as this
Resolution goes is as pointed out by
my hon. friends, Shri Amjad Ali and
Shri Ajit Singh Sarhadi about the
words used, namely ‘political pro-
paganda and agitation’. So far as
general propaganda is concerned—I
speak without any irreverence these
words are quite all right. So is
agitation, But a  question  arises
as to whetheh these words can from
the basis of restrictive enactment In
this respect. Here also, as you will
agree, the word ‘politics’ has to be
understood very clearly. Oftentimes,
as my hon. friend, Shri Tyagi pointed
out, we are now at a time when we
have abused the powers under ‘poli-
tics’ to a large extent. That is more
a matter for the parties themselves;
that is a matter for the soclety itself.
Just now 1 was hearing my hon, friend
Shri Tyagi, rightly pointing out how
it is the duty of all parties and the
soclety in general to carry out reforme
from within. I was reminded of the
great observations made about 50
years by the late Gopala Krishna
Gokhale when he started the Servants
of India Society. One of the objec-
tives that he laid down was that pub-
lic life should be spiritualised. That
is exactly the correct description.
That is the way in which our public
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life ought to be approached, because
after all, if this principle is taken into
account, there is no such water-tight
compartment between politics on the
one hand and the highest spiritualism
on the other. In fact, our conduct
should be permeated, even while car-
rying on our wordly duties, with a
higher spiritual sense. To that extent
I would agree with my hon, friend,
Shri Amjad Ali. that there is politics
in the Quran and in gall religions, but
that politics is of an elevating type,
not rude politics or—] may be excus-
ed for saying it—the barbarous man-
ner in which sometimes we stoop to
all these things. But apart from this,
apart from what can be called the ex-
ploitation of politics there Is such a
thing as political philosophy as well.
Therefore, it ought to be open even to
religious institutions to function in that
way, because the Constitution has al-
ready allowed religious institutions to
have educational institutions under
them as well.

Therefore, so far as the science of
political philosophy is concerned, the
controversial part, T would go a step
further and say the subversive part,
the violent part and the undesirable
part—all these have to be excepted
altogether. To that extent, politics of
the right type and political education
of the right kind ought to be permit-
ted to be conducted either for educa-
tion or for correct publicity so far as
al] people are concerned.

I would not like to impute any
motives to the hon. Mover of the Reso-
lution. But I would point out that
he made reference only to the Catho-
lics and one or two circulars here and
there. T very carefully read his
speech. T would concede there are
certain observations there concerning
religious dignitaries, and so far as
these religious dignitaries are concern.
ed, they should be very careful in not
intruding upon politics in any manner
whatsoever.
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1 would answer the question about
election also. After all there is what
you can call an ideological difference
between religious views, between one
school of thought and another which
propagates certain other views, (Inter-
ruption). When my hon. friend's
party propagates, it is not merely
political views but they have got
what can be called their own ideology
about life. That ideology might not
be acceptable to those who follow
certain  established principles of
religion,

For example, if they feel that the
communist view of life is against
theirs—] am not here dealing only
with the communist view of life but
all other views of life—if they feel
8o, then, it is a part of their religious
dogma to fight against it and to pro-
test against it.

All along agreeing that all these
things should not be brought into
current or agitational politics, 1
would like to peint out the difficul-
ties in the way. Therefore, if any
particular State, either in the north
or in the south, feels that the condi-
tions are 50 bad and scandalous that
the places of worship are being prosti-
tuted in a way by the carrying on of
such reprehensible propaganda, it
should be open to them to put their
ideas in correct legal phraseology and
have legislation. It is not merely =a
question of technical breach but it
is a question of substance. Tt is the
State Governments who are carrying
on the administration with great
difffculty, (Interruption). Thanks to
a number of circumstances, where
diculties are fairly great, it is our
duty to help them to the fullest
extont postible. Therefore, it at all
any particular State does feel that
the time hay come that further abuse.
on a large scale, of any religious
institutions belonging to any parti-
cular denomination has 10 be put =
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stop to, it is open to them to have
recourse to Item No. 28 in the Con-
current List and to bring in legisla-
tion. (Interruption).

Shri D. C. Sharma: Are you
supporting the principle?

Shri Darar: Let the hon. Member
speak up.

Shri Tyagi: He asks, ‘Are you
supporting the principle?’.

Shri Datar: 1 am supporting the
principle but 1 am pointing out the
difficulties iy, the way, in accepting
the resolutinn,

Shri D, (.. Sharma: What are you
here for if you cannot overcome
those difficulties? We have passed so
many Bills.

Shri Datar: It is very difficult to
overcome constitutional difficulties.
There are certain conventions which
we have laid down. Therefore, let
not my hon, friend be hasty. We our-
selves have not to pass all legislation.
There are Legislatures in the States
as well. They are bodies of highly
responsible people; and they know
the conditions to some extent at least
—with all due deference to all the

hon. Members—perhaps better than
we.

Shri Prabhat Kar: Do you mean
to say that the State Legislatures
will not be faced with the same diffi-
culties with which you are faced?

Shri Datar: The State Legislatures
will consider the position existing
there. My hon, friend has not, per-
haps, followed me. They have to
relate any legislation in this respect
to the conditions or the position
obtaining in their States. And, if
they feel that such restrictive legis-
lation is necessary, it is perfectly
open to them to pasg such legisla-
tion. We shal] not come in the way
of their passing such legislation.
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Shri Tyagi: Will it not be against
the Constitution, the provisions about
fundamental rights and free expres-
sion of views?

Shri Datar: So far as that is con-
cerned, ] may say that when we deal
with fundamental rights we deal
with morality and with public order
alsn. 1 need not go into all that. My
hon. friend knows it better because
he himself was a framer of the
Constitution along with others. These
are all legal and constitutional ques-
tions which can better be gone into
by the State Governments. And, the
State. Governments  will be in a
position, as I have stated, to sponsor
legislation in accordance with the

realities of the situaticn obtaining
there. (Interruption).
Shri Naldurgkar: 1 want to ask

one question. Does the hon. Minis-
ter think that this question is not
within the competence of Parliament?

Shri PDatar: My hon. f{riend, who
is himself a student of law, knows it
better. 1 have stated that it is in
the Concurrent List. It means that
we can pass a law and the States can
also pa-s it. ] pointed out the diffi-
culties and also thr conventions. It
is open to the States to legislate if
they so desire. As [ have said, we
respect the conventions and we res-
pect their autonomy and we leave
these matters to them,

My hon, friend raised the question
of election;. 1 am not making a
reference to that particular case
because that judgment i; not here
before me. All the same, if I am
right, I have quoted a section from
the Representation of the People
Act—section 24 or 25, I speak subject
to correction. Thore, the expression.
‘undue influence’ has been defined.
It is etated there that if the election
of a particular candidate has been
secured by the exercise of undue
influence it ig invalid. In defining
“undue influence’ they have pointed
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One of the types, if I mistake not,
is threat of religious ostracism, That
entirely covers my hon. friend's
point.

If, for example, I, as a dignitary of
a particular denomination, say that
if a voter votes in favour of a parti-
cular candidate not liked by me he
will go to 'Hell’ and he will have to
suffer indignities here and hereafter,
then it constitutegs undue influence.

Shrimati Parvathi Krishnan
(Coimbatore): That is what they did
in Kerala,

Shri Datar: So far as elections are
concerned, 1 may point out tha! the
Representation of the People Act has
been found to be fairly satisfactory
to meet all ruch cases. My hon.
friend cculd. at best quotie only one
case,

Shrimati Parvathi Krishnan: There
have been hundreds of cases in
Kerala.

Shri Datar: My hon. friend pointed
out a case. Even there I may point
out that the decision was in fovour of
the successful candidate, Dr, B. C.
Roy; and there it must have been
held that there was no exercise of
undue influence under the Act

Shri Indrajit Gupta: Does the hon.
Minister know that | can cite a num-
ber of cases?

Shri Datar: You have cited one
case and others have not cited any
(Interruptions). Therefore, I am
entitled to say ‘one’.

Shri Indrajit Gupia: | can send
him many cases,

Shri Datar: When you send many
we can certainly look into them
{Interruption) .

With thi; assurance and with the
full-dressed debate in the hon.
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.House today as well ag on the last

.day, I hope the hon. Member will
:not press this Resohstion. oo

Shri Tyagi: 1 would like to know
whether the hon. Minister or his
Government has now agreed to
declare all thege religious institutions
‘ms sanctuarieg against arrest or it was
,only in the oase of this Gurdwara?

Shrl Datar: I may point out here
that go far as the criminal law is
concerned, the arms of the law are
,strong enough, and wide enough,

An Hon, Member: But not to be
used,

Shri Datar: Let me assure my hon.
friend that the orders under the
law must always be obeyed and there
cannot be any sanctity for a person
who abuseg such places, especially by
doing criminal acts,

Shri P. 8. Daulta: Who is responsi:
ble for enforcing the Fundamental
Rights—the Centre or the State? The
right of worship is a Fundamenta!
Right. I am a Hindu from Amritsar
and 1 can give an instance,

Shri Datar: Am I called upon to
answer hypothetical questions?

Shri P, S. Daulta: It is a clear.
practical question and ga very im-
portant question. There is a parti-
cular place of worship for Hindus
and the Sikhs both; the Hindus are
powerful in that particular shrine
tnd hold a meeting which is mnot
religious but political and create such
a situation that the Sikhs could no*
enter it. Ig it not an interference
with the Fundamental Right? Who
will protect me? In Punjab the
gurdwaras were meant for Sikhs and
Hindus; they were so till three years
sgo. Now they are not like that.

Shri Datar: So far as the Funda-
mental Rights are concerned, they are
to be protected by the Centre and
the States; there is no dispute about
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that. So far as the particular case
is concerned, I do not know whethert
it is governed by the Constitution cr
by any custom there. If the hon.
Member brings it to my notice, 1
thall forward it to the State Gover.
ment.

Mr. Chairman: The hon. Mover of
the Resolution is not here, So, I

shall put it to the vote of the House.
The question is:

“This House is of opinion that
the Government ghould bring
forward suitable legislation to
prevent the use of places of reli-
gioug worship and pilgrimage for
political propaganda and agita-
tion."”

The Resolution was negatived.

16.12 hrs.

RESOLUTION RE: TRADE UNION
ACTIVITIES OF GOVERNMENT
EMPLOYEES

Shrimati Parvathi Krishnan (Coim-
batore): Mr. Chairman, 1 beg to
move:

“This House is of opinion that
no Government employee should
be penalised for trade union acti-
vities and that whenever any dis-
ciplinary action against a trade
union functionary is proposed to
be taken, the case should be re-
ferrd to the Public Service Com-
mission for examination and ad-
vice in the light of the Directive
Principles of State Policy in the
Constitution.”

Sir, there is nobody in the Treasury
Benches.
Shri Datar: I am here, Sir.

Shrimati Parvathi Krishnan: He has
been going around. The question may





